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0A 1367/93

JUDGEMENT

I As PER SHRI V. NEELADRI RAO, VICE-CHAIRMAN [

Heard Shri I. Dakshina Murthy, learned
counsel for the applicant and also Shri
G. Parameshwara Rao, learned standing counsel

for the respondents.

The apﬁlicant is working as Audit
officer im the office of Accountant General,
Audit II, A.p.. He applied for aa. advance
amount of @.6,880/— for availing L.T.C. for
the block period of 1986-89 which was extended .
upto 31.3.91 in the first instance and the /%cu;&~

: e O X '

-second advancekyas paidto him onm 28,.11,90.
By circular dated 25.1.91, the availment of
L.T.C. from that date till 31.3.91 was suspended,
Th? s2id circular was affixed on the notice
board of the office im which the applicant was
working. On 1.2.91 the applicant addressed a
letter to Accoumtant General, Audit 2 rejuesting
for permission to proceed to Calcutta by way
of availing L.T.C. as he had already booked the
tickets andi?e had also made arrangements for
Q@}iﬁiﬁgyﬁlaces in Calcutta through West Bengél
Tourism Department buses and he would inéurl
loss if he had to cancel the same (vide Annexure II).
Thg applicant proceeded to Calcutta and after
return he submitted the L.T.C. bill dated 14.2.91
and the same was paséed and the balance amount
was recovered from his salary in February & March, '91.

It is also stated that penal interest was also

collected for the delay in refunding the balance amount,
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To
The

Comptroller and Auditor General of India,

10, Bahadurshah Zafar Marg, New Delhi-2.

The

AeFPe Saifabad, HYd"463 .

The

Cne
One
One
One

Accountant General (audit) II

Secretary, Ministry of Personnel’ Pensions -

and Fublic Grievances, Govt.of India,
New mlhi-lo ’

copy to Mr.Dakshinamurthy.Il. Advocate, CAT.Hyd.
copy to Mr,G.Parameswara Rao, SCfor AG. CAT.Hyd.
copy to Library,CAT.Hyd.
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3. By letter dated 2.4.92 of the Accountant
Genéral, Audit II, the applicént waé directed

to refund ®. 4,928/~ , the L.T.C. bill. amount

on the ground that he was not entitled to avail
L.T.C. dﬁiing that beri&d. ?n the rep}ééenﬁation
(¥ide Annexure 6}, the appl}cant stated that he
proceeded on. the basis of the oral approval. of
"the competent authority ahd as the Bill was® passed
and/ﬁ: has undertakpn the gourney in good falth
the respondents are not justified in recoverirg
the amount of s.4,928/~ from him.

4. The period for availment of L.T.C. for

the block period 1986-89 ended on 30.6.91. If
before 30.6.91 the applicant was made known

that he has to refund the L.T.C. bill amount

L e 'Qr\,cp_r...- n—
of *s, 4 928/- he =6, opportunity of availing

| L.T.C. for the said bloggﬁtﬁefore 30.6.91. But( )

as refund wés claimed only by letter dated 2.4.92
i.é. long after 30.6.91, the anplicant has lost

- the opportunity to avail L.T.C. for the block
period 1986-89 if he has to refurd the amount

| of'%.4,928/- in regard to the journey made by
him‘in Febfuary, ;91 itself, amd When no demand
was madé before 30.6.91, it has to be held that
~the respondents are éégégiiz from recovering
Erom=tim Rs. 4,928/-, thelz.T.C. bill amount for
the épplicamt could not have tﬁoﬁght of availing

L.T.C. béfore 30,6.91 when his L.T.C. bill was.

passed in February, '91,

Rl
S. For the reasons stated above, the demand as

per letter dated 2.4.92 is set aalde. he OA

.u I

is ordered accordingly. “No—costs.
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. n~& é%i" ' Dated the lst March, 1994

NS ' , Open court dictation
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